
IN THE INCOME TAX APPELLATE TRIBUNAL KOLKATA BENCH ‘(SMC)’, KOLKATA 
 

[Before Shri P.M. Jagtap, Vice President (KZ)] 

[Through Virtual Court] 
 

   I.T.A. No. 272/Kol/2019                                                       
                                                             Assessment Year: 2015-16           

Naba Kumar Tah.....................................………………………….............................................Appellant 
C/o. S.N. Ghosh & Associates, Advocates, 
“SEBEN BROTHERS LODGE”,  
Buroshibtala, Chinsurah, 
Hooghly – 712 105. 
 [PAN: ABOPT 5912 F] 
        Vs 
ACIT, CIR – 2, Burdwan...................…………………………………………………..................Respondent 
Aayakar Bhawan, Burdwan, Kashari Road, 
Court Compound, P.O. & P.S. Burdwan, 
Purba Burdwan – 713 101. 
               
Appearances by: 
None appearing on behalf of the Assessee. 
Shri Supriyo Pal, Addl. CIT appearing on behalf of the Revenue. 
 

Date of concluding the hearing    :     July 06, 2020 
Date of pronouncing the order    :     July 06, 2020 

 
ORDER 

 
 This appeal filed by the assessee is directed against the order of 

Ld. CIT(A) – Burdwan dated 07.12.2018 whereby he confirmed the 

addition of Rs. 26,38,000/- made by the AO u/s 68 of the Income Tax 

Act, 1961 by holding the Long Term Capital Gain arising to the 

assessee from sale of shares as bogus and treating the proceeds of the 

said sale as unexplained cash credit.  

 

2. The assessee in this case has made an application dated 

29.06.2020 seeking permission of the Tribunal to withdraw this 

appeal on the ground that he is going to settle the dispute involved in 

this appeal under the ‘Vivad Se Vishwas’ Scheme 2020. Since the ld. 

DR has no objection in this regard, the permission as sought by the 
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assessee is granted and this appeal of the assessee is dismissed as 

withdrawn.      

                               

3. In the result, the appeal of the assessee is dismissed.  

Order Pronounced in the Open Court on 6th July, 2020. 

       
              Sd/-                                          
                               (P.M. JAGTAP)   

                                       VICE PRESIDENT     

Dated:  06/07/2020 
Biswajit, Sr. PS 
 
Copy of order forwarded to: 

1. Naba Kumar Tah, C/o. S.N. Ghosh & Associates, Advocates, “SEBEN 
BROTHERS LODGE”, Buroshibtala, Chinsurah, Hooghly – 712 105. 
 

2.  ACIT, CIR -2, BWN.  
 

3. The CIT(A) 
 

4. The CIT 
 

5. DR 
 
True Copy,                        By order, 
 

   Assistant Registrar / H.O.O. 
  ITAT, Kolkata 
 
 
 
 
 
 
 
 

 
 


